
Tezpur PS Case No-487 of 2022 
GR Case No-875 of 2022 

U/S-395 of IPC R/W Sec-25(1-A) of Arms Act. 
 

O  R  D  E  R 

30.05.2022 

Case record put up today before me. 

Seen the prayer of the I/O for adding section-

120(B)/420/468/471 of IPC with the original sections.   

Heard Ld. APP on the instant prayer filed by the I/O and 

perused the case record and case diary.   

From perusal of the prayer and case record, it reveals that 

the informant Sri Adarsh Tibrewal alleging that on the said 

date at about 4 AM, he received a call from his manager 

named Sri Rajib Roy Choudhury that some dacoits entered 

into their stockyard called Mahabhairav Auto LLP situated 

at Gatanga Kahdil under Tezpur PS armed with firearms, 

sharp weapons, dagger and knives in their hands. It is also 

stated that they overpowered their two security guards, 

tied them, closed their eyes, broke the doors, took the keys 

of vehicles, matched them with the standing vehicles and 

then took away the vehicles. It is further stated that when 

they had left, one of security guards somehow untied 

himself freed the other one and then reached for help. The 

dacoits were around twelve in number.    

After receiving the ejahar, the same case was registered as 

Tezpur PS Case No-487/2022, under section-395 of IPC, 

R/W Sec-25 (1-A) of Arms Act and police investigated the 

same. Police during investigation recorded the statement of 

witnesses including informant, prepared sketch map and 

recovered the stolen vehicles.  

Considering all aspects as well as incriminating materials 

found against the accused, the prayer of the I/O for adding 

section-120(B)/420/468/471 of IPC with the original 

section-395 of IPC, R/W Sec-25 (1-A) of Arms Act is 

allowed.  

Inform all concerned. Return back the case diary to the 

I/O.  

        (Sri Nabajit Bhatta) 
       CJM, Sonitpur at Tezpur 


